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CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

0.A. No.209 of 2007

DATE OF DECISION: 02.08.2007

Sri Dinanath Yadav & 32 Others '
B8 448 kit res Pee te s s e a8 000 80 R e 0 e s AN tEe e .----o..'....‘-..Applicant/s
Ms.B.Devi ' :

teenessssressessetenesassanns . AdVOCﬁte fOI" the

Applicant/s.
. - Versus —
U0l & Ors
seerseetians et e eeaa et eateheee s te e e hh iy r e bt et bt aneeennnennns Respondent/s
Dr.J.L.Sarkar, Railway Standing Counsel.
....... '...-.......---.n.n......u........n..........-....o..u....-.......;ouAdvocate.forthe
' Respondents

CORAM

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

1. Whether reporters of local newspapers may be allowed to )e/s/NO
. see the Judgment?

X
z

2. ' Whether to be referred to the Reporter or not?

3. Whether to be forwarded for including in the Digest Being .
compiled at Jodhpur Bench & other Benches ? Yeo4/No

X

4. Whether their Lordships wish to see the fair copy
of the Judgment? ’ Yg&/No

\\

ice-Chairman

¢
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 209 of 2007

Date of Order: This, the 2nd day of August,'2007.

THE HON’BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN.

O 0 1 o s W N

19.
20.
21.

22.
23.
24.
25.
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Sri
Sri
Sri
Sri
Sri
Sri

Sri

. Sri

Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri
Sri

Sri

Dinanath Yadav, S/o0 Badari Yadav
Madhu Ram Kalita, S/o Rupeswar Kalita
Bishny Yadav, d/o Baiju Yadav
Ganesh Rai, s/o Yogendra Rai

Rukma Rabha, s/o Haridhan Rabha
Dwipen Rabha, s/o Praneswar Rabha
Bikash Das, S/o Lakhi Ram Das
Jayanta Kalita, S/o Jogesh Ch. Kalita
Bolo Ramzﬁgiima, S/o Bali Ram Das
Paban Das, S/o Hiren Das

Chandan Nath, S/o Sova Ram Nath

Dipak Ch. Das,-S/o Kali Ram Das
Bhabananda Das, S/o Gobinda Das

Durga Rajbhar, S/o Mahesh Rajbhar
Amarjit Paul, S/o S.R.Paul

Anjali Das, S/o Bali Ram Das

Megha Sarkar, S/o Anukul Sarka

Paban Das, S/o Swijen Das

Rajib Das, S/o Sridhar Das

Samsul Ali, S/o Siddik Ali

Lalan Choudhury, S/o Niranjan Choudhury
Brojen Kr.Das, S/o Ananda Ram Das
Jitumoni Saikia, S/o Purnananda Saikia
Jeherul islam, S/o Md. Abdﬁl Kuddus
Deba Kanta Das, S/o Dandi Ram Das



26. Sri Dhiraj Das, S/o Uddhab Das

27. Sri Anjan Kalita, S/o Ghanashyam Kalita

28. Sri Dilip Kaiita, S/o Guda Kalita

29. Sri Gautam Kalita, S/o Prafulla Kalita

30. Sri Prafulla Rajbongshi, S/o Durga Rajbonshi
31. Sri Umesh Ch. Das, S/o M.R.Das

32. Sri Anil Das, S/Q K;M.bas

33. Sri Dhiren Das, S/o P.K.Das

All of them are Ex-Casual Labourers in the
Bongaigaon Division, (BB/CCON), N.F.Railway.

.................. Applicants
By Advocates Ms. B.Devi & Mr.H.K.Das.
- Versus -

1. Union of India

Represented by the General Manager

N.F.Railway, Maligaon

Guwahati-781 011.
2. The General Manager ({(Construction)

N.F.Railway, Maligaon

Guwahati-781 011.
3. The Divisional Railway Manager (P)

Bongaigaon Division, N.F.Railways
Bongaigacn.
..Respondents.

By Dr.J.L.Sarkar, Railway Standing Counsel.

-

"ORDE R (ORAL)

SACHIDANANDAN, K.V. (V.C.)

The Applicants, 33 in number, are ex-casual

workers under N.F.Railway. Their claim is that they



~ were engaged by the Respondents way back on or
before 1984. According to them, they worked in
various places under Bongaigaon Division as Khalasi.
While working as such, the Applicants made request
before the concerned authority for their
‘regularisation and accordingly the said authority
took up their cases for conversion to regular
employee by granting temporary status to them as per
law. But all of a sudden the Respondents instructed
the Applicants not'té-attend the office any more.
The Applicants claimed thaf as per rule the
Respondents are bound to maintain a live register of
the casual and ex-casual workers to provide work as
per their seniority. But i1t appears that thel
Reépondents are not strictly following the same. As
a result of non-maintenance of such register the
Applicants are deprived of any regular work and
their due claims of regularisation. Being aggrieved
by the such inaction on the part of the Respondents,
the Applicants have filed this O.A. under Rule

4(5)(a) of the CAT (Procedure) Rules, 1987 seeking

the following main relief:-

*8.1 To direct the Respondents
to appoint the applicants against
Group~D posts as has been done in



case of similarly . situated
employees.”.

2._ Heard Ms.B.Devi, learned counsel for the
Applicants and Dr.J.L.Sarkar, learned Standing

counsel for the Railways.

3. When the matter came up for consideration,

Ms.B.Devi, learned counsel for the Applicants

submitted that she will be satisfied if the

~Applicants are directed to submit comprehensive

repfesentations individually before the Respondent
No.3 and wupon receipt of the same the said
Respondeﬁt may be directed to consider and dispose
of the wsame in the light of the order -dated
14.06.2067 passed in identical O;A. No.281/2005 and
other O.A.s by passing appropriate orders within a
time frame. Dr.J.L.Sarkar submitted that Respondents
would have no objection in adopting such course of

action since certain directions have already been

issued in identical 0O.A. No0.281-2005 & other O.A.s

to the Respondents to consider the cases of the
Applicants therein by constituting a responsible

Committee. .

4. Accordingly, in the interest of justice,

the Applicants are directed to file comprehensive

L



/IM/

representation individually along with the copies of
this order and the O0.A. with all Annexures before
the Respondent No.3 within a period of one month
from the date of receipt of this order. If such
representations are filed, the Respondent No.3, or
any other competent authority, shall consider and
dispose of the same in the light of the directions
issued in Annexure-5 order of the O.A. passed in
identical O.A. No.281/2005 and other O.A.s and pass
appropriate orders communicating the same to the
Applicants within a period of four.months from the

réceipt of the individual representation.

5. The Original Application is disposed of as
above at the admission stage itself. 1In the
circumstances, there shall be no order as to costs.

=

A}
(K.V.SACHIDANANDAN)
VICE CHAIRMAN

A
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BETWEEN
Sri Dinanath Yadav & Ors. naﬂn.u.‘ Applicants.
AND
Union of India % Qrs. ceenseses Respondents.

SYNOPSIS

The applicants are ex-casual worker under Railway All
of them were engaged on or before 1984. They woarked in various
places under Bongaigaon Division as ‘Hhalaai. The applicants
during their service tenure made request to the concerned
authmfity for their conversion to regular employee  and
accordingly and the concerned authority took up their cases for
conversion to reqgular employee by conferring temporary Status as
per law. Suddenly the responéenta instructed the applicants
verbally not to attend office any more. Lven after such discharge

the applicants continued to perform their duties -with some
P F

artificial breaks.

Az per rule the respondents are duty bournd to maintain

a live fegister of the casual and ex—casual mdrkérs to pravide
worlk as per their seniority.

In the instant case the applicants have not been provided

with regular work as per their seniority. Nen—-maintenance of such

register deprived the applicants their due claims of regularisa-—

tipn. Mence this application.



brud
fe]

CEORE THE CERTRAL ADMINISTRATIVE

GUWAMATI  BEMIH.

Title of the cass

az

TRIDUNAL

Shri

Dimanabh Yedaev &

F
~t
i
[

¥ v pownoz o2 on

AMD

Union of India & ors.

& g B A F rA &

oM D E_X

81 .No. Particulars

i, Applicetion
. ) ‘ Verification s nenn
Annexure-l

Arnexure—g

Armerure—3

Applicants

Respondents.

&

LR )

« F % ® * n oBoRx 9T

@ oa B B & #HEEER

z

&£ nm 5 @ rouu®n R TR

= 2 n x @ s s R0 = oa

e, MNo QG? s Gf Sun?

Page Na.
1 ta 15
Ko
(% — 20
2\ — 3%}

38 -39

JIRTRTRCRTRTRTRrRvEvnErErR LSBT X F R E X X2 0 D 2 L 5 R TR R RS LA S S S S S RS A

)

File sWB7/dimanath

Filed by :

Regn.No.:



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH : GUWAHATI

(An application under section 19 of the Central Administrative

Tribunal Act, 19683)

G.A. Nouﬁgg§;fz.. af

26a7

7

Hetween

1. Sri Dinanath Yadav, s/0 BEadari Yadav,

gri Madhu Ram Kalita, s/o0 Rupeswar Kalita.

3. BRi Rishny Yadav, d/o Haiju Yadav.

Sri Ganesh Rai,s/o Yogendra Rai.

5, @ri Rukma Rabha, s/0 Haridhan Rabha.

16,

11.

12-

18.

19.

Sri Dwipen Rabha, s/0 Praneswar Rabha

Sri Rikash Das, s/0 Lakshi Ram Das

Sri Jayanta Kalita, s/o Jogesh ch. kalita.

Sri Bola Rem Das, s/o0 Bali Ram Das.

Shri Paban Das, s/0 Hiren Das.

Sri Chendan Nath, s/0 Sova Ram Nath.
Sri Dipak Ch.Das, s/o Kali Ram das.
Sri Bhahananda Das, s/0 Gobinda Das.
Sri Durga Rajbhar, s/c Mahesh Rajbhar.
Sri Amariit Pauwl, s/0 8. R. Paul.

gri Anjali Das, s/o Kali Ram Das.

Sri Megha Sarkar s/o Anukul Barkar.
gri Paban Das.s/0 Swijen Das.

Sri Rajib Dzs.s/o Sridhar Das.

T
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20 .
21,
22.
23.

Sri

ari

Sri

Sri

Sri

5ri

Sri

S

Sri

Samsul Ali. s/0 Siddik Ali.

Lalan Choudhury. s/o Niranjan Choudhury.
Brojen kKr. Das.s/o ﬁnanda Ram Das.
Titumoni Saikia. s/0 Purnananda Saikia.
Jeherul Islam. s/0 Md.Abdul Kuddus.
Deba Kanta Das. s/0 Dandi Ram Das.
Dhiraj Das. s/0 Uddhab Das.

Anjan kelita. s/0 Ghanaﬁhxam_ﬁalitan
Dilip Kalita. s/0 Buda Kalita.

Gautam Kalita. s/o Prafulla Kailita.
Prafulla Rajbongshi, s/0 Durga Rajbonshi.
Umewsh Ch.Das, $/0 M.R.Das-.

Anil Das, /0 K.M.Das.

i Dhiren Das, s/0 P.K.Das.

All Ex~Casual Labourers in the Bongaigaon

Division, (RR/CON), N.F.Railway

.. Applicants.

~ AND -

Union of India,

represented by the General Manager,

N.F.Railway, Maligaon, Guwahati-11.

The General Manager {(Construction)

N.F.Railway, Maligaon, Guwahati~1l.

]



3. The Divisional Railway Manager (P)
Bongaigaon Division, N.F.Railways,

Hongaigaon.

sess:s:... Respondents

DETAILS OF APRLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION

1S MADE:

This application is not directed against any specific
order but directed against the inaction on the part of the
respondents in ignoring the cases af the eapplicants towards
granting the benefit of regularisation in terms of the policy
decision adopted by them, whereas under the same fact situation

persons similarly situated have been granted the said benefit.

~

2. JURISDICTION

The applicants declare that the subject matter of the

application is within the jurisdiction af this Hon'ble Tribunal.

3. LIMITATION

The applicants further declare that the application is
filed within the limitation pericd prescribed under Section 21 of

the Administrative Tribunal Act, 1985 .

4. FACTS OF THE CASE




4.1. © That the applicants are citizens of India and permanent
residents in the State of Assam and as such they are entitled to
all the rights, protections and privileges guaranteed under the
Constitution of India. The applicants mostly belong to the
Seheduled Caste and Scheduled Tribe Community aﬁd as such they
are entitled td the Special privileges -guaranteed . wunder the

Constitution of India & the laws framed thereunder.

The applicants are all Ex-casual Labourers and their
grievances, subject matter and the relief sought for in this
application are similar in nature. Therefore; the applicants
crave lesave of the Hon'ble Tribunal to allow them to  join
together in a single petition, invoking ite power under Rule 4(3)
{a) of the Central Administrative Tribunal (Pracedure) Rules,

1987.

4.2. That the applicants on being selected were engaged by
the Respondents as Casual Hazdoors. The applicants Jjoined their
duties on various dates and discharged the responsibilities
entrusted to them to the best of their =ability and without
blemish from any quarter. During their services under the
Respondents, the applicants acquired the eligibility for
conferment of the benéfitﬁ af Temporary status as well as other

v

benefits admissible wnder the law.

4.35. That the applicants who belong to the most economically
backward sections of the society, discharged their duties under
the Respondents without any blemish from any quarter and from
the earning so derived by tﬁem they some how managéd to maintain
their families. Poised thus; the applicants wene‘discharged from

their respective services on different dates by the Respondents.

ﬁ



The applicants wheo did not  know  abowut dthedr  rights  and the
protections available toe them agsinst the arbitrary action on the
part of the Respondents, could not protest agasinst the same.  The
modus operandil adopted by the Respondents was that the amglguantﬁ
were verbally asked not to come to work and no  written orders
were dissued in this connection. Even aft&r‘diﬁcharga from theinr
sarvices, the applicants continued to serve under the Respondents
in various projects launched by the authorities. This was  done

only to frustrate their future claim of regularisation.

A chart showing the service particulars
af the aspplicants ds annewed herewith and

marked as AMNEXURE-1 .

4.4 . That your applicants state that 2 procedure is  in
practice in the Railwesys wherein a live Register is maintained
incarporating therein the names of all casual Mazdoor in order of
senjority. Names of dizcharged employvees also find place im the
said register and future vacancies in Grade-D posts esre filled up
froam  this live Register and the persons whose names  figured in
the said Register is to be given mr&%erencen By virtue of theinr
gervices wunder the Respondents the names of The applicants a&also

figure in the LivelSupplemenbtary Register.

4.0, That your applicsnts state that upon pressure  heing
mountaed upon the Respondents by waricus arganizations engaged in
fighiting for the rights of the applicants and the repeated pléaﬁ
made by gimilarly situsted persons, the respomndents in arder to
clear the back log of SO/78T in Group "D vacencies initiated =2
special recruitment drive . As directed; the applicants preferred

individual spplications gupressing their willingness for Dkeing



considered and for being appointed against any Group-D post.
Basing upon the applications so received a list of such persons
Wwas preparéd. In the said list the service particulars of the
persons  concerned were also furnished. Further =& suppleﬁentary
list was prepared wherein the names of the appligants and their
service particulars were mentioned. Mere perusal of the statemert
showing the service particulars of the applicants would go to
show that the applicants had the requisite number of working days
entitling them to the benefits of Temparary status and

regularisation.

4.6, fhat the respondents on receipt of the representations
from the applicants as well as from the arganisations/Union
espousing their cause decided to regularise the services of
casual workers including the present applicants. The railuay
administration to that effect issued instructions to all its
wings for furnishing necessary information regarding absorption
of the applicants and mthe; similarly situated persons against
the -available Group-D vacancies. In this commection it @ill not
be out of place to mention here that in response to such a
move/decision the Divisional authorities of various wings of the
Railways started collecting date and furnished the same to the
concern antharity. After verification énd cross verification of
the records pertaining to the service rendered by the said
persons, the office of the Respondent No.2 vide letter under Memo
No.E/87/CON/(SC/ST) dated 24.4.95 confirmed the service

particulars of all the person referred to it, which includes the

applicants.

The applicants érave leave of this Hon'ble Tribunal to

place the said communications at the time of hearing of the case.

7



4.7. That after the aforesaid development, the office of the
Respondent ND.2 furnisbed the full service particulars of the
ex—casual labourers (8T/8C) as indicated in the enclosed
proforma. As regards the General Manager’'s approval, it was
stated that the case was under scrutiny. The applicants further
subrmitted that their names figured amongst the 126 Nos of
peréong in the said list and the services of the applicants who
worked in the Construction organization having also been approved
they were under the legitimaﬁe expectation that NeceEssary
approval of the General Manager, N.F.Railways would be obtained

as regards their initizl appoaintments.

4.8. That after confirmation of their service particulars,
the oanly hindrance in regularisation of their services was the
approval  (Ex-post factoe) of the G.M., N.F.Railways. At the

relevant point of time Ex-post facto appraval was accorded to
persons similarly situated lgke the applicants.The services of
persons similarly situated 1like the applicants having been
granted Ex-post facto approval, there existed %ny earthly reaémn
for not according the same to the applicants and far | absorbing
them against the vacancies available in Grade ‘D’ pmsté. Fe it
stated here that sufficient numbef of vaceancies exist under the

respondents against which the &pplicants can be easily

accommodated.

4.9, 'That after wverificetion and cross verification the
office of the Respondent Ne.2, confirmed the service particulars
of  the persons referred to them. As the names of the gpplicants
were 'not forwarded $o the said wing they were denied of
opportunity of having their service particulars confirmed and

a8
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thereby have lost the opportunity of being considered for
appointment on regular basis,; whereas similarly situated persons

got their appointments.

4,14, That your applicants state that the mervice
particulars of similarly situated persons were confirmed by the
Respondent No.2 and their cases were processed for grant of Ex-
post  facto approval by the General Manager. The applicants were
assured that the same process would be initiated in their cases
shortly. Basing on the assurances given to them fraom time to time
the applicants were under the legitimate expectation that their
cases for appointment on regular basis would he processed shortly

by the respondents.

4.11. That your applicants state that the Respondents
having utilised their services, now can not deny to them their
due service henefits., It is not understood =as to why a
differential treatment is being meted out to the applicants as
regards grant of approval to their initial appointment. The list
wherein the names of the applicants figured having been verified
andvthe service particulars of the éandidate@ having been . stated
to be confirmed, there exists no reason for not granting the due

henefits to the applicants.

4,12, That on the back drop of the said facts, number of
the Ex-casual labourers who were sihilarly "situated like the
applicants appreoached this Hon'ble Tribunal by way of an 0.A.
bBeing 0.A. No.79/96 interalia praying for a direction for their
absorption against the back log vacancies available for SC/5T
candidates., This Hon'ble Tribunal upoﬁ hearing the parties was

pleased to dispose of the said Original Application with =&



direction to the Respondents to consider the cases of the
applicants, thereto and to take a decision as regards their

appointment within the time limit specified therein.

4,15, That your applicants state that the applicants in
0.A. 79/96 preferred répr@sentatinng as directed hut tH@ Hame
were not attended to. But ultimately the Respondents  in rtha
month of December, 1999 issued call létters to persons  similarly
aituated like the applicants on pick and choose basis, far
attending a Screening for absorption against Group ‘D’ posts.
But the applicants whose names were also figured in the said list
mere not issued with any call letters and were kept in cdark abaut
the said process. The whole exercise was carried out behind the

bhack of the applicants.

4.14. That yaur applicants state that although they are
similarly situated mfth the applicants in the Q.A. 79/96 their
cases were not considered in the Screening held and as such they
were deprived of an opportunity for consideration of their cases

for appointment on regular basis under the respondents. The

persons who were called for stcreening, were selected for
appointment against Grade ‘D’ pasts vide memarandum gdated
21 .4, 28, He it wstated here that amongst the persons  s0

selected include persons who had joined their services under the
respondents  along with the applicants and/or were junior to the
applicants and as such the applicants were discriminated in  the

matter of public emplayment.

4.1%. That your applicants state that the persons
screened and selected vide memorandum dated 21.4.280% were
appointed against vacancies avallable in Group ‘D7 posts and far

14
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this necessary post facto approval was zlso granted by the G.M.y
MN.FReilways, But the applicants who were similarly situsted were

gdeprived of this benefitb.

4.16. That the zpplicants on coming to learn sbout  the
deprivation being meted out to them as reéarﬂ% their appointment,
took  up  the mather with the A Indis Scheduled Caste and
mohedule Tribes Railway Employees Asseciation, who in  turn
Lrought the deprivation being meted out %o the applicants before
the National Commission for 8C and 5T. The organizations  thought
foar the rights of the applicants in the Ngtiwﬂai Commission  for
80 and 8T. The organizations fighting for the rights of the
applicants, have all along been requesting the respondents  to
take steps for appointing all the Ex-casual labourers on  regular
basis. Be stated here that the mames of the applicants méra also
remﬁmmwnded and submitted by the organizations fighting for  the

rights of the applicants.

4.17. Thet your applicants state that in spite of
repeated  requests  from the organizations involved for getting
Justice to the applicants, the Respondents have Tailed to take

1, 3,

any action for considering the cases of the spplicants

in  Tune

3

with the consideration done in case of 49 similarly situzted
PECS0TS . Due to  discriminastory  abtitude adopted brye the

Respondents the spplicants cantinued to suffer.

4.148. That your -applinamtﬁ state tbthat there is no
dispute =5 regards the fact that they were engaged 55 casusl
1ahmufﬁr5g at different points of time, by the respondents  and
they having expressed their willingness Tor being appointed

against  any Group-D vacant posts, it was  the duty of the
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respondents to take necessary steps for considering the cases of
the applicants for such appointment. The pick and choose method
adopted by the respondents in this connection has resulted in the

discrimination in the matter of public employment.

4.19. That pending consideration of the case of the
applicants, the Respondents have issued an advertisement inviting

application from fresh candidates for filling up vacant post of

Track man, under a special recruitment drive far 8C & 8T7. A total

of B9% vacancies have been advertised. The applicants who are ex-
casual labourers are entitled to preference in matiers of
appointment. The Resp&ndentﬁ ought to have %irst cleared the list
of Ex-—casual labourers and thereafter are required to consider

the case of fresh candidateg.l

4,24, That your applicants state that some similafly situated

persons approached this Hon‘ble Triburnal for non-consideration of
»

their cases by way of OA No.Z241/46, neER /GG RAS/B6 praying for a

direction towards the Respondents to consider their cases for any

Group-D post and to appoint them against vacant group-D posts

available for filling up 8SC/8T backlog vacancies. The applicants

also made prayer for & direction to the General Managernr
N.F.Railway, Maligaon to issue nNecessary appreval  towards the

.

eppointment of the applicants.

That the applicants state that the Hon'blé Tribunal
after hearing the parties to the proceeding was pleased to allaw
the =aid OAs vide common judgment and order dated 14.6.47
directing the respondents to constitute a reaponsible committee
to verify the records of the applicants thereto ard thereafter to

pass appropriate order as per the judgment and order dated

12
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19.7.85 {Annexure-3).

A copy of the said judgment and order
dated 14.6.9%7 is anmnexed herewith and

marked as ANNEXURE-2.

4.21. That the applicants beg to state that after passing of
the aforessid Jjudgment and order dated 14.4.67 passed in 04
No.261 /86 and Drg.? they preferred representations ¢to the
respondents praying for consideration of their cases also for
gbsorption as Group-D employee along with the applicants in OA
No.z2é61/86 and Ors as they are similarly situsted with those
persons. But the respondents have not yet replied to the said

representations filed by the applicants.

A copy of aone aof such representation
filed by the agpplicants is annexed
herewith and marked a8 ANNEXURE-Z.
The applicants crave leave of the Hon'ble Court to
produce  the other representations at the time of hearing of the

Case.

4,22, That the applicants heg to state that their cases
are squarely covered by the above noted judgment and order dated
14.6.87 as they are similarly situated like that of applicants in
DA No.261/86 and ors. Therefore the applicants in  the instént
application also pray for a similar direction as has been passed
in  0A No.261/646 and ors. In the event of passing the similar
order as has been prayed for , it will be Jjust, Aprcper and
adequate, otherwise the applicants will suffer irreparable loss

ancd injury.

13
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4.23. That this application has been filed bonafide for

securing the ende of justice.

BROUNDS FOR RELIEF WITH LEGAL PROVISIONS

en

. 1. Far that the impugned action/inaction on the part of

Cjt

the respondent authorities in denying to the applicants their -due

appeintments is arbitrary, illegal and discriminataory.

3.2, For that the applicants being ex—casual labourers of
the RGSpéndents and  their mnames being availahle in the
live/supplementary Register they are entitled to the benefits
under the Rules and the Respandents can not discriminate between

similarly situated persons.

5.3. For that the Respondents cam not take advantage of the
fact that the applicants bhelong to the lower stratum af the
society and they are not aware of their rights. All aof them being

members of 8T community are entitled to special privileges,

’

2.4. For that similarly situated persons having already heen
considered for appointment and  the applicants also being

similarly placed cannot be deprived of an opportunity of

consideration of their services.
5.5. For that in any view of the matter the impﬂgned action

on tﬂé part of the respondents is not maintaimable and the

applicants are entitled to the reliefs praved for.

14
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6. DETAILS OF REMERIES EXHAUSTED:

The applicants declare that they have no ather
alternative and efficacious remedy except by way of filing this

application.

7. MATTERS NOT PREVIOUSLY FILED QR _PENDING ~REFORE ANY

OTHER COURT 3

" The applicants further declare that e other
application, lwrit petition or suit in respect of the subject
matter of +the instant application is filed before any other
Court, Authority or anry other Rench of the Hon’ble Tribunal nor
any such application, writ petition or suit is pending before any

of them.

8. . RELITEF SOUGHT FOR:

Under +the facts and circumstances stated above, the
applicant praysl that this application be admitted, records be
called far and notice be issued to the Regpondents to show cause
as to why the reliefs sought for in this application should not
he granted and upon hearing the parties and on perusal af the

recards, be pleased to grant the following reliefs:

8.1. To direct +the Respondents to appoint the applicants
against Group~D posts as has been done in  case of similarly

situated employees.

8.2. Cost of the application.

8.5. Any other relief/reliefs that the applicant may be

entitled to.



Q. ~ INTERIM ORDER PRAYED FOR:

The applicants pray for an interim direction to the
respondents not to fill up the any Group—D vacancy without
first considering the cases of the applicants till finalization
of this 0A.

1;..:,u e & £ 0 0o rr\'"

The application is filed through Advocate.

i
i1. PARTICULARS OF THE T1.F.0.
(i) C1.P.O. No.: 34& 6543
(ii) Date: U.¥ B
(iii) FPayable at: Guwahati
12, LIST OF ENCLOSURES:
As stated in the Index.
ﬁ

léa



VERIFITCATION

I, 8hri Dinanath Yadav, =sged sbout 54 years, son  of
Badari Yadav, presently residing at Village Auguri (& No  ildoori
P.0O. Amlighsat, Dist-FMorigeon Assem, do hereby solemnly affirm
and  state that the statement made in  this petition from
paragraph 4- 1 y G4 R

I are true o omy  knowledge ard those made in

paragraphs !7" 3~ 442D

are matbers records which [ bhelieve o bhe  true and the rest are

my humble submission before this MHon'bhle Tribunsl.

I am the applicant Mo 1 in the present application  and
I amwell acquainted with the facts of the cese and I have been

authorised by the other applicants to swear this verification.

fnd T sign this verification on A-th day of ﬁ—ug«mm,

<~
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Name and addxes< with Bio-Data of EX/CL Worked under XEN/BG/CO\”BN

Date of

e

GN of6( lx)Ligié;ijfg;je;’ t, N:F. Rail

o Address

i o

Sk

‘Name

Father’s Name

"D.O.B.

DOA. |

Discharged

i

i

l i}
Un d r whom worked -

Vlll Augun (2 No. Udmori) -

1.

No.

Dinanath Yadav

_ Badari Yadav

05-09-67

16-03-87

31-12-87

P e

P‘ O. Amlighat, Dist. Morigaon
(Assam)”PIN—’/'82410 .
. C/0. Monoj Kumar, -

o

Madhti Ram Kalita

Rupeswar Kalita

06-02-69

15-03-87

31- 1’? 87

-DO-

i
PWI,/BG/CON/BNGN |

I

|

Vl“ Sundarbari, P.O. Ghy-14,
"- Dist. Kamrup (Assam)
C/0. Ramdhari Yadav,

Bishny Yadav

Baiju Yadav

02-09-67

16-03-87

31-12-87

-DO-

- Vill; Auguri, P.O. Amlighat,
Via. Jagiroad, Dist. Morigaon.
.".C/Q. Krishna Kanta Das,

:{.‘.

Ganesh Rai

Yogendra Rai

18-07-65

16-03-87

31-12-87

-DO-

i

| PO& Vill: Sadilapur, Ghy-12
. %1 iDist..Kamrup {Assam)

- Vill: Mouman, P.O. Boko,

"Rukma Rabhs

Haridhan Rabha

05-10-69

15-03-87

31-12-87

“ ’ .
PWI/BG/CON/BNGN _

' Dist, Kamrup (Assam)

. Yill: Mauman, P.0. Boko,

6.

Dwipen Rabhe

Prangswar Rabha

15-10-69

16-05-87

31-12-87 |

" -DO-

Dist. Kamrup, (Assam)
Vill: Pandu Nath Basti,

Bikasht Das

Lakshi Ram Das

01-03-66

01-09-84

31-03-86

-DO-

P.O. Pandu, Guwahati-12,
: Dist. Kamrup (Assam)
Vill: Kayapatti, P.O. Jogighopu,

Jayanta Kalia

Jogensh Ch. Kalita

09-04-69

15-01-86

31-12-88

! .DO-

~ Dist,-Bongaigaon (Assam) -
" Vill: Pandu Nath Basu,

Balo Ram Das

Bali Ram Das

01-09-66

01-09-84

31-03-86

- +DO-

P.0. Pandu, Guwahati-12,
~ Dist. Kamrup (Assam)
Vill: Pandu Sadilapur,

Paban Das

Hiren Das

14-07-87

17-02-87

i Lde,

31-12-87

PWI/BG/CON/BNGN

P.O. Sadilapur, Guwahati-12.
D]St Kamrup (Assam) -
" Contd........

-.~.:"}:;/'.
[R>S
It

H
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Y e
e
o ) Date of L
Name Father’s Name D.O.B. D.C.A. ; : Under whom worked Home Address
_ Discharg U PR j
11. | . ChandanNath | SovaRamNath | 03-03-69 | 03-05-86 | 31-12-87 | - - 7 -DO- -0 | VIl Padud; PO, Abhayap““ |
- o . S = ‘ R “Dist. Bongalgaon ‘(Assam) -
_ ] B S * Vill: Ambari, P.O. Bhattapara,
12. Dipak Ch. Das Kali Ram Das 21-01-69 | 15-01-87 | 31-12-87 -DO- - P.S. Palashbari, Dist. Kamrup
- : 3 i L (Assam) ¢ ° ’
o Ry R R C e :HmVxlI Pandu- Sadllapur
13. | Bhabananda Das Gobinda Das 01-09-69 | 12-11-86 | 31-03-87 -DO- i P.O. Sadﬂapur, Guwahati- 12,
~ . Dist. Kamiup (Assam) -
e . DL i VAL Ghunusha (New Market)
14. Durga Rajbhar Mahesh Rajbhar | 21-01-69 | 15-07-87 | 31-12-87 | PWIBG/CON/BNGN 'P.O. Jaglroad “Dist. Morigaon,
' B ; N R - B (Assam) PIN-782460
h o f - ; = C/0, RanJlt Dey,
15. Amarjit Paul S.R. Paul 11-03-68 | 13-11-87 | 15-07-88 --DO- Lumdmg ‘Loco Colony,
.» Dist. Nagaon {Assam)
: . .. Vill: Pandu Nath Basti,
16. Anjali Das Bali Ram Das 19-03-68 | 16-02-87 | 31-12-87 -DO- i .P.O. Pandu, Guwahati-12,
' ' - = » L - Dist. Kainrup (Assam)
- ’ T + “C/Q. Krishna Kumar Das,
17.| Megha Sarkar Anukul Sarkar | 06-05-69 | 16-02-87 | 31-12-87 -DO- .P.0. Maligaon, Guwahaii-11,
> Dist. Kamrup (Assam}

S



= , -3-
E . . -
o Date of T -
‘Name Father’s Name D.O.B. D.O.A. . i Under whom worked Home Address
‘ Discharged : s i 1 i
i | | B B Vill: Pandy Sadilapur, 5 oo v
- 1871~ *Paban Das * Swijen Das 09-08-69 | 03-07-86 | 31-10-87 | PWIBG/CON/BNGN | P.O. Sadilapur,:Guwahati-12, |- :5. 5. =f
o v . Dist. Kamrup (Assam) < | =& 5 &
g . ) Vill: Pandu Sadilapur, '
'19. | "RajibDas Shridhar Das 11-02-67 | 15-02-87 | 31-12-87 -DO- P.0. Sadilapur, Guwahati-12, , i
IE L ‘ ‘ _ Dist. Kamrup (Assam) i
120.|  Samsul Ali Siddik Al 21-11-67 | 15-02-87 | 31-03-87 . -DO- Vill: Agathuci, PO, Dadara, !
. Dist. Kamrup (Assam) i
.= -| 21. | Lalan Choudhury | Niranjan Choudbury | 06-02-67 | 15-02-87.|; 31-12-87 | PWIBG/CON/BNGN V‘“'};"iﬁfhéggﬁibf’(f;;;a}’)e“g‘°
Lol o0 BRI Vill: Pandu Sadilapur, :
1%22, | Brojen Kr. Das Ananda Ram Das | 04-(4-68 | 03-02-87 | 20-07-88 -DO- P.C.. Sadilapur, Guwzhati-12, T !
1 o ' B Dist. Kamrup (Assam) L
| . ' Vill: Dhing Chariali,
'123.| Jitumoni Saikia | Purnananda Saikia | 19-03-68 | 06-02-87 31-12-87 -DO- - P.O. Dhing, Dist. Nowgaon
' o ' (Assam)
S [P H | L , . Vill: Garigaon, P,O. Gariga« n
1 24."| - Jeherul Ismal Md. Abdul Kuddis | 09-02-63 | 03-07-86 | 31-10-87 | . -DO- | Guwabhati-14, Dist. Kemrup
, (Assam)
Vill: Rangia (Jarowakuchi) .
25. | Deba Kanta Das Dandi Ram Das | 05-01-69 | 03-05-87 | 31-12-87 -DO- P.0, Rangia, Dist. Kamrup i
’ , ' ) (Assam) 't
Contd....... 4

¥



Name Fatiher’s Name D.0O.B D.‘O~A T Dateof "' {0 whom worked | ': T H Addr
N | _ | » 0.B. O.A. | Discharged : ome ess
s T o ‘ , ‘ Vlll Rangla (Jayannpur) ,
~]:- Dhiraj Das Uddhab Das | 05-03-69 | 15-03-86" 13-12-87 | . -DO- =5 i R 0. Rang1a*stt Kamrup — T e
- : ' " T AsSam) T g '
27| AnjanKalita | Ghaneshyam Kalita | 15-02-67 | 16:02-87 | 31-12-87 -DO- VAL Hahdia, PO, Uzankir, ™| *
I : Dist. Kamrup (Assam)
22 | DilpKelita'. |  GudaKalita | 07-02:66 | 01-02-84 | 02-12-87 oo | Vill:Hahdig, P.O. Uzankur,
, j Dist. Kamrup (Assam)
2 | GautamKalita | ProfullaKalita | 18-10-69 | 01-10-87 | 31-12-87 . -DO- VIl Hadala, P.O. Gerua,
. . - 7 stt Kamrup (Assam) )
-  Pprafulla o . B SRR . ' Vill: Khudra Hazara, g
. 30_. Rajbongshi Durga Rajbongshi 03_-1 1-68 i5:-02—87~ 31-12-87 -DO- P. 9 _Eezaru, Dist, Kamrup. - :
- ne . (" ssam)
' ' “Vill: “jonglagarh,  Z
31 ‘iUmesh Ch. Das M.R. Das 01-04-68 | 15-03-86 | 31-12-86 -DO- P O Changsari, Dist. Kamrup,
, - 7 ) (Assam) _q
.. {3.]. AnilDas C M.Das | 09-04-67 | 03-01-86 | 31-12:87 | -DO- Vill: Niz Hajo, P.O. Hajo, |
, . : e - 7 _ _ ‘Dist. Kamrup (Assam) : ;
- | - : . < Vill: Padymbari,
33|  Dhirendas P. K. Das 17-02-67 | 03-01-86 | 31-10-87 -DO- P.O. Gotanagar, Dist. Kamrup
: - *(Assam)

U S S
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‘3CEN TRaL ADMINISTRA TIVL TRIBUN A“,_ (b‘U
Wt fi B \GUWAI.{AT; BEN\J}‘] \J\-J T' AHATI '

e u]OA.No 281 of 2005 L
= }_‘:f P [2]0.A No. 261 of 2006 .~
il [3]0/A Nq:262 of 2006 o
b {41 0. A No 263 of2006

Y toe + Date ofdccisilon, 1h|s dav the 'lof June, 2007

>

CORAM Thc Hon ble Shri K.V.Sachidanandan. Vlcc—(,hazrmun

- L]

m 0. ANo. 281 of 2005

1 Sn A3an1 Boro, e/n sn qurmn ‘Boro.
2. Sri Biresh Ch Boro,s/o sni ]ogen Boro. . o

PR 3. Sri; Dilip Choudhury, s/o sri Rameshvear Choudhary.
' 4. Sri_Rabindra Boro, s/o sn Chandra Kt.Boro.
5. 8n 'Lachit Kr. Basumolory,a/o sri Pura ram Basumotary.
6. Sri Pabitra Wary, s/o sri Mahim Warv.
7. Sn Ram Futh I'hakuna,s/o Sri Dayal Thakura.
@ Sri Moni Ram Boro, v/& Umesis 2076,

9. Sr Jiten Boro, s/o Bipin Buio.

10. bn Upcn Boro, s/o Bhanda Boro.

11 Sn Rajen Swargtaxy,s/o ‘Haloi Ram S\»aragmry

12.Sr Makthang Daimary, s/o Langa Daimary.
i.13 Sri Ratan Ch. Boro, sio Late Jamuna Boro.

14.Sri Kartik Narzary, s/o Bava Ram Narzary.

15.5n Warga Ram Daimary, o Maya Ram Daipary.
PR 16. Sri Bipul Ramchiary, s/0 Sri Agin Ramchiary.
cE R ¥ .Sn Monoa Kr. Basumatry, sio Sn jogcswar Busumatry. .

. 18.Sri'Lalit Ch. Boro, s/o; Sri Durga Boro. L
, 5 19 Slm Gmsh Ch. Basumatary, /0 S Sambar Basumetary. . "‘,-.,f“j
’ §'20 'SH! Mahcswar Boro, s/o Late Benga Boro. 1 o <, ’
o """-‘Q.ﬁl‘Sn Budhan anchxary s/o Sr Madhub .{anchxary ;
: ""'if?.?. St Ananta' Sharglry“s/o of Late Bimal Shargm/ CE
: 72'3‘S%ii“Bimn;inggna‘._ry, s!o Sn ‘Nabin, Dalmarj oL S
24180 'S K&ﬁxs{}_i&?Bésilmam'ry;is/o_ Sri Jogmd:é‘Basum atary
‘ ¥25‘i:§£1 Sﬂg\mala Boro, SIo{Hasa Rem Boro! 2k
126511 ‘Béipa Ram Boro)s/o Sri Mohan Boro’Z:
27’Sn Lakhi' Boro,'s/o NawaBoro. I Fi1r
28"Sn Achul Rarnchiaw s/o Rajen, Ramchxarv. o
"*"9 SnNanm Daimary, $/0 Jsitibs, Taimary:f S
530 Sn Dl\\.uSh Ch. Boro, s/o Ang Bora.

:
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' 1, o,
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- i By Advocme Mr. B.Sarma -
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| \
o Versus ' b

L The Union of Indjg Tepresented biihe Crenery
. J ’ I\J,I-'.Railway, !-dah'gaon, Guwahan’-l | .
IR e, . 2. The Generaj Munags, [Construczia‘-s‘:'. MEF R, -
oo 1! . | Co Malizaa, {'ilxwahat;~i I ' J .' '
Lty o , 3. The ])iwsiw;ni :Rui‘]\'sa;.\ Munager o Al ety Diiisne
' | L N atlway, Alipuduar.

4, TR TN
f'-mm-zm':-_

By Advocgye: Mr, }

S Ay ISWwug

' _-5@_':?-“3'
i I SA Habui(:hosh ’

o ' :

Py

; o

! working under )¢
_rcspond_cnts;{'- [ - S o

P T | Applicany
“ 7 By Advocaye- Mr. !i,K.Sa._rmu '

' A
‘La . . V?.’SU5
'—(:\:‘\".‘ ' L . . ] 1' . X
e I The \.U,ugo‘ of -Indig, ‘Tepresen.g by ““the Genera]
f/} angc;.N.Ij;Ra;Jway,MuIigaon-Guwah&ri- '
\} ¥y

,_,
n
\A .I,

o
VS
ey
>
Lo
N\
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1. .
‘ Sslig Manager [CopstrucxiOn},N.F.Rgilway,
e B Qi) 7 (Consinueion, -
E: , T—— R ”](.‘. ' D‘\IJH'SI(tmc}I : ‘_RZI_“\\_,'.:]‘\'

: o ILN.F;'.Rg‘jj},,yg‘\'./‘y}ipllrdm
f

!

Divisidy

M:mz;gcrl i

Alipurduwnr
var, o

_ : : . - Respnndcnls
“I:‘). f T . . ' ey

-K. :Biswas, v -
1 ’b"yn.\'-"‘_'.v' - . o
g SRR N i P I
T U 31 0.ANG, 265 T S
;‘n- o : R . L f;?v L N —
-:i ‘.:‘ i . " -

: \ e 'i :
o “y 1S Suren Rumehary'mr-" - .
o ' 2 Sn Rula’n,’!luru;" O ' ,

. 'l,"




i 3 Sn Mmlng Brahma
. Sn R&jll Branma
5 Sn deev Swargiary.
6. Sn Narcn Ch Basumatary.
7. Sn, Raj Kumar Mandal. ..
8. S Blren Bmshya. R ﬁ'_g-
9. S Angat Das. 1. .o 0
: 10.. Sn ‘Radhe" ShyM= Mandai
-1 Sn Momlal Nurzary
P 2°sh ‘Swargo Boro. % __,..'nl.f,,, ,
1 3. Sri Ramesh. Ch. Boro |
. “14.'Sn B;rcn Baishya.
o 3 ‘15 Sri Jogcndra Pam
RS SR “16.Sri-Ramjit Das. -

© i e

T
o

17.%0 Narcn Ch Boro o : ._

- .l
S TR I Lot

T N

A NTleway
By Advocate: Mr. H.K.Sarmé_: .

S s
[ 4 € L
. b . A
Sl | 1o .
¥ M .

Al thasual Labourcrs in 1hc Mlpurduwur qumn

Applicants

V'ersus'f

} Union of India, rcprcscmw','?, by thc Ucncrul Manabu
. N.F Railway, Mahgaon,Guwahah-ll

RS .2 The General Manager [Construcnon}

PR Guwahau-l 1

N F Raniwa\f Mahgaon

3.The - Dlwsnonal Raﬂway Manager[P}

Division, N.F .Raxlway,mxpurduar,

By Advocate: Mr K K Biswas.

i

. Alipurduwar

Respandents

1. Sri Dhaneswar Rahang

2. Sn Lohit Ch.Boro.

3. Sn Rati Kanta Boro.

4. Sn Monorangen Dwaimary.
5. $ri Manteswar Boro,

6. .S Jov Ram Boro.

7. Sni Hancharan Basumatsry
8 +1Sri Durga Ram Daimary
9 'Sn Sabjib Boro ‘
10, :’Shn Khargeswar Swargiary .
1 1. Sn Pradip kr Boro

i
;..;j

(4] Q.ANo. 263 of 2006
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12.
13.
14,

15

16.
.
18,
19,
20.
21,
22,
23,

24.

25.
26.
27,
28.
29.

V31,

Sn Ugen Narzary.
Sti Tarun Ch. Boro

Sti Ramesh Ch. Ramchiary
Sri Monoranjan Deori: -
Sn Ram Nath Pathak. . -
Sn Gopa! Basumatary.

Sri Mahn Kr.Das. .
Sn Ranhit Swargiary.
Sri Ratna Kanta Boro

Sn Nirmal Kr. Brahma

St Monoj Das.
Sri Mrinal Das

Sri Sanjay Kr. Narzary

Sri Pankaj Baruah
Sn Ajit Kr. Sarania.
Srt Suni] Ch.Boro.
Sn Bipin Ch. Boro.
Sri Nepolin Lahary' .

30. Sri Rujen Daimary

Sn Asnuma Swargiary.

32.Sri Suren Daimary

33:
34.
‘35.
36:
37.
38.
39.

Sri Raju Borah
Sa Pradip Das

Sri -Robin Dwaimary:
Sti Pradib Boro

Sni Chandan Dev Nath

Sn Kamakswar Boro
Shri Phukan Boro

40.Sn1 Knshus Ram Boro

41.
All

S Rateneswar Boro

Ex-Casual

[BB/Con),N.F.Railway.

By Advocate; Mr. H.X Sarma

Versus

Labourers

in - the  Alipurduwar Division
Applicants

1. 1. The Union of India, represented by the General Manager.
N.F.Railway, Mahgaon Guwahati-11. SN

2. The

General

Mallgaon Guwhau-11 . : :
. The Divisional Railway Manager |P).  Alipurduar Diwsinn.

N.F. Railway, Ahpurduar

By Advocate: Mr, K_‘.,K‘._Biswz_ls'

Managcr

[(.onstruction!,-~ N.F.Raijway.

Rcapﬁndumx
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K-V.Sacl‘ndanandan'—Vtcc-Chaxrman;

Fifs £
Pt

;There are; 30 applicants in ©.A. 281105, V1 applicams

i

. ' . -553:21‘ B e o K .
- imOA'261/06, 17 applicants in OA 262/06 and 41 applicants in

i . u ' o o :
. OA 263 ;0f 2006." Most of the applicants had carlicr approached
* this Tribunal in OA No.255 of 2003, O.ANo. 336/04, OA.

o N6§337)Qh and O'.ANo._338/04i An the applicants are ex-casuul

- labourers under the respondents-Railway

[

$ in various Divisions
- and i theéir grievances are identical/similar  to appoint them

" against Group "D posts on regulerization of their services. They

have sohght' the following identica

5

e
i

1. To set aside and’'quash the impugned orders dated

13.1.04 and 16.3.05 as the same gre in viclation of

the principles oi'nam'ra}justicc and not sustainable in
the eye of law, : _

To direct the respondents 10 consider the cases of the

applicants and appoint them against  vacant Group
‘D’ posts available for filling up SC/ST backlog
vacancies. :

. . - 3. To direct the respondents to keep the posts vacant for

> Q”A;:f‘\ the applicants till consideration for appointmerit of the

BATA applicants.

4. To direct the General Manager, N.F Railway.
Maligaon to issue necessary approval towards the
appointment of the applicants.

5. To Direct the respondents to issue necessary order
of absorption 10 each, applicant afler observing the
{ormalities as prescribed, with retrospective effect that
is from the date on which junior to the applicants were
absorbed with all consequential service benefits,

I reliets:

i !

‘Since the issué involved in all the tour applications are

* identic

: cE e employees, having a common: -gricvance, these ~matters are i

3

"
{ o

nr s
e
i

-and - . the ...appliédhléé;arcu-idcnti:ca]lylsimila'rly placed — 33~

7




parties,

(ﬁ.

3. The facts of the case are that the applxcanls were

engagcd as Casual Labourers N various stations ‘of the
“N. F leway and pcrformed their duties to thc sausfacnon of all

\ l

- _ conccmcd Accordmg to them, the apphcantsl acqu;red cl)glbmh

L4

T for conferment of thc bencﬁts of Temporarv Slatus as- wcll as

Con IR R Py i y._ .
) Lot .
: o

othcr bcnems adm:ssxble undcr the !aw Ihcy were entm{sted the

I

dutles of Khalasn snm:lar 10 regular Group oy cmployees The

- __,,.)e-u .

T a e i e AR

s g s SN 2 B A
R n A

A Le

s L AR T R

o

SR A apphcants rcprcsented “to regulanze Ihc]r scrvux,s as per “law bui

e - -

ultnmatcly dxd not yield in a frultful result. Thereaﬁer thpv were

R )
e R 'crballv'temunated and mstructcd not to attend oflice anv. nore.
A x e . .a-":z.' )

I-.--.'« l'l-

Fven aﬁcr such dxschargc the apphcanh continued to ﬁfcnbrm

i

* their dunes w:th somc , artificial brcaks,

-

disengagement and

Duringg'i “their
- break penod the respondents enga'ved

out51ders 8s Khalas; with intention to frustrate the clalm of
rcgulanzatlon of the applicants. The respondents duiy mmmm a
Lwe Reglstcr incorporating thcrcm the names of all Casud.

.' ]
_ d ,Mazdoors in order of scmomy The claim

'

of the applicantg IS te

regularize their services under the provisions of law. Somg-of the -
: bt

similarly situated Ex-Casual Labourers approached this ’l?_gjbunal
by way of filing O.A. No. 79 of 1996. The Court dirccj;d the

.8

Raiiway (o consider their cases within a stipulated timg:  The
applicants of the said O.A. hqvc‘ been granted be!}eﬁt ot

x-

]"cmporury blatm The case of the apphcdms 15 that 'hou&h th\

S
e :‘
2 BV

/



T,

Ay oas

“ undcré,‘.thc respondents, The rcspondcms ought to have extended

7':- apph%ants to submxt thc1r represcntauons gwmg thc dcmlls of

s‘.'"

aro similarly situated 10 thc apphcants : m O A 79/96 but their

cases . were not considered in thc scrocnmg held by the

respondents and as such they were depn\e»d of" an opportumty for

v B

cons1derauon of thexr cases for appomtmun on - regular basis

L]

similar! benefits to the present applicants and the present

oo R

applicants  were discriminated in the mater of appomntment.
chcml rcprcscmmions made to the authonties did nat accede and

the ~ N}- Rathwav Uni(m alsa took up their cases through
IR ' ‘ !

.

rcprcsentalaons and oorrcspondcnoes but ull datc nothing came in
s 4; .

ulx

aﬁmnatwc and then the prcscnt OAs have hcen filed.

o -
. ;!',.'1-‘ } v

4. «.,r 7, Thc apphcants carhcr prcferrcd OA 255/03 0. A 336104

OA";'%7/04 and O /\_338/04 151 whlch tms Court d:roc‘tcd t].c

“‘3. ""“" : ‘m'll'n-?

i ‘1:1-{‘2 .

t (.._- s ! t'

P
v

along with, the OAs Somc of thc apphcams were dxroctcd 10

h

produoe documcntary cvndenoe relating to Idenufy Cards and

N 1

hcxr cases havc becn rcjected on ‘the ground that gcnumcncss ot

the 1dentity Cards oou\d not be established, and fmallv the clang}s

a?-

of the apphcams were ICJOCJCd by impugned ordcm of “}L
respective OAs. ']hese 1mpugncd orders are challenged on tht
ground of being illegal, arbnrar\' and vmlamc ofnmural jUSUOC

5. The respondents have filed ggqtqilcd reply statcx_p_cm

contending that the records produced by the ~applicants werc

VUl

to dxspose of thc same.,. COplCS of thc mdgmcnts ‘are produccd

¥

g -

thcxr scrvnocs as. far as possnblc and thc respondents werc dsrectcd of

-



o ar T e oproved to be talse, fabrivated, frivolous and take. The FeCOmRE:
N C S S *‘produced by the apphcants were fnitidlv o examined by thc

» e Q.,. “a{r-

. : »

rcspondcfns with the records kept in the office so s to examine
oy

e
¥

Thc veraaty, and their genuinensss to entertam the cluim 'I'he

respondents also took the opinian of the Forensic Department

SRR

SR . .

Opinion of the Expert on this aspect are submitted as Annexures |

=

and 2 which shows that that the Casual L.abour Cards produced

by the app]icums did not corrobarate with the signatures  of the

apphcams n lhe oflicial records. Therctorc the respondents have

R O e e S T
SRR L E AR S VRO

statcd that thc documents producad by the apphcants appear to be
lakq, fabncalcd and falsc Thns is the second round of litigation on™ oz

| - the samc SUbJGCt Thc Court in thc carlier OAs directed the ) \

PEREIRN
b

resmndcnts t0 dlSposc of the rcprcsemanons of thc apphcams

'I " . o
r-'_,,. . }1‘ ,.

Thc rcspondents dnsposed ofthcxr representanons aﬁcr examining

thclr cascs on mcnts and bemg aggncvcd the applicants tiled

s

e ___cONtempt pctmons ;whtch " were dssposcd of by . the court. The
“Railway Board dxrected all the Zonal Raillwavs  for an action
plan  for ub‘:orptlon of all casual labours on roll' and whose
na‘mes.werc in the live casual labour rcgistcr/51npy;lcmcntary casua!

s % labour  register. A drive was launched by the Railway

= ‘Administration to absorb all the discharged casual labours after

venhcauon of representat 1ns/applications with the om.ma] casual
labour certiticates of engagement. There was no apphcat:on for

absorptnon/regulanz&tlon from the applicants.
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o
: ‘i(.‘,asual LabOUr Card in terms ol the instructions of the ¢;Z)
: E .3': .
Mmlstry of Pcrsonncl Public Gncvanocs and Pensions, it 18 on]v
S
SR kcpt fof threc ycars ln this case, thc ¢laim pertains to the ycar

'
A
i :

1984 that is, ‘more, than 20 ycars Anncxure-‘z 1S cc»pv of such

.'-.l'

e i
= B L ‘c1rcular Aﬁcr dlsposal of carher OA& 753/()1 336/04. 337/04

RS o ) |

vw.. . and 3?8/04 the apphcdnts are agnatmg the same manu m these
- o OAs but the matters have bcen i:mallv disposed of and contempt

pct:_txoﬁ$ also closed by thxs Tnbuna] The apphcauons are barred

by hmﬂatxon The apphcams haw; fict approached “the respondents

to settle their gﬂcvanccs but lhc\' have directly approachcd the

- e
n ;t .

Tribunal violating the A.T. Act. On venticalice 1 records, the

claims of the applicants are not tenable in the eve of law. There

is no ment in the OAs and hence the GAs arc ligble to be

dismissed.

7. The applicants, on the other hand. have filed additional

aflidavit by way of rejoinder,  reiteraung  their contentions

producing certain documents in order 1o establish that they were

casual labourers. Photo copies of certain documents establish that
they were casual labourers.

8. The rcsmndehfs have also filed reply to the rejoinder

again rcitcrating that the documents  produced by the

‘ apphcants are fakc fraudulcnt and their clalmc. arc not gcnume -
SR SEL : -

B
LR
L

Thc \camcd uounscl appeanng for lhc apphcams d!ld ihc

. L e.spondcms have 1aLcn me. to various pleadmgs. cvndencc _a}pd o
= S é’?;“‘:'i;v?”w t L
S ' matcmlq phccd on rw:rd Thc 1c.amcd counnel mr the ahphcanm -

.',,. "
v] Coa : . . Lo .

; LT : \

.\--




RS A,

f%w—

; v“wou!d argue that the;'ﬁg&n ,
‘ibecn submitted to the resmnderm“ Therctore, im;, do not. possess
the on'gmal‘; of the Casu 1 ALabaldr L,d'os and only photo \,O}HC‘
r:.re available wh'i'eh' We Th‘c other docur*'cm«-
S ‘,,Ilpr:.)duced bv the apphcame .’would pro»e that the apphcanls were
soe Ty ot :
e l::asual Iabourcrs The photo! ‘coples produced by the apphcunts
A L S
cannot be qucstloned since the finding of the -'I‘n’bunix! in the
. earlier OAs to dispose of the representaﬁnns o Ihc'ﬂpphc.’lmp on
o ;he ~ basis - of doeun;enis produeed by the apphcmns ihe
e

T e

frespondcnts in tom} wolatxon ot the dlrectmnq of the )nbuna]

U

callcd for opmmn of the Forensxc Expert. Moreover. the re.port of

the }orenmc Fxpert had onlv anined that signatures cannoy be
'compared willr the Xerox copies of the documents and. therejore.

,'dclxberate]y and vﬂlltu!lv the reapondents -are denving the r;ght

accrued to the applxcams

10. The counsel appearing for the respondents persuasively
argued that the documents produced bv the applicants are

fabncated and not genuine and on the basis of such a situation, the
»i
benem cannot be extended to the apphcants

x" - N R E-' : : . 110{

e S TP { AT
o e 6; ; ™. ‘-5 o . f&‘nc:s

t 'G

Aot K] .1 .3" H-'

Imganon }arhcr also these apphcams had appro.xched thxs

e i ot e

,,,, ()A‘??6/04 8 common order has been pa'ssed along wnh 'OA

- \1!* Ll

'LT . ,) P _' N v S |
" . , .

ERT

':_ l ha\e given due consaderanon ‘and ariennonvto the .

ad\anced by lhe ]eamed
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'733‘7/0.4 and '3,8/94' by a Division Bench of this Coﬁn _dmcd 19‘1‘ '

e
. REEEE AP

July, 2005. }hc relovant portion-of the sajd judgment is quoted

e _‘____w__bciow:

. : e i AR TR i . ;
SRR s, 7As  already noted:? the! applicants had carlier
A e approached this Tribunal by filing OA N0259, 44 and 43 of
L 7002 and this Tribunal had disposed of the said applications
S by directing the applicants 10 make representations  betore
) ' - the Railways. We find that the Tribunal ha

d specilically
considered the contention of the respondents that the claim

of the applicants is highly belated. The Tribunal observed
o5, that when  similarly situated persons have earlier

approached the Tn'bunal"and obtained relicfs and  werc

absorbed the applicants cannot be denied the. benctits, it

they arc really entitled to on the ground of delay. it was

further. observed that when similar natufe of orders were

passed il was ‘equally incumbent on the part of the

respondents 1o issue notices to-all the like persons so that

they could also approach -the authonty for appropnate

L e relicfs. The Trbunal. however! observed that ends of justice
BRSNS A - will be met if u directioniis issued on the applicants also 10
~ submit their rcﬁréscma!ibhs giving details of their seriees

and narrating, all the facts within a specified time and il such

representations are filed within the time, the respondents

shall examine the same as expeditiously as possible and

take approprialc decisionsTthierson within a specitied time.

One such representation’ 1S Annexure-0 in the OA

No.336/2004. We are sorry to note that respondents had
dealt with the matter in & very casual manner by passing the
iimpugned orders all dated 18.3.2004. The orders only — say
that the genuineness of the casual labour cards 1s not
established. 1t is not clear as to whether the apphicants

were afforded an opportunity by the Railwavs
_establishing  the genuineness ©

. ~There is no averment in the
s

T

for

{ the casual labour cards.

3 written statement in this

pect. Further, there is no case tor the Railways that they

_‘:'_'ﬁa_'\jclasocnaineld the ‘genuinencss of the labour cards from i

\.""the officers who are “stated to have issued the cards. From - .
Cthe  wntten ‘statement znd  from the submission of i

\'Dr.Sharma it is clear that the names of the persons who

. _3,‘,‘:\13\‘@ issued the casual labour curds were very much known

\s;?‘?b . /to the Raitways. Why an such a siuation. no such siep was ¥

{ the casual labour cards
,;.,\\"'nh' those officers in anybody s guess: We do not want 1o
;i ;_1'_u:1hc'r comment on' the conduct . of the: Railways: © Dr, ey
vk 'Sharma has plqéed'bc!'nrc-us"-thc 1d¢111i§}:4.;‘card‘s;- g}lziifgcﬁrdﬁr :
cof the officers }u‘hcﬁ;fhadii_isqui the identity “cards

. - RN ! ER
"2 . ' o L e
LF . B Do

-
Ju T

s Jsru;w/ T aken o venfy the genuineness o

o

w

A eoae
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s 32—

S O ihe records containing the Xcrox copies of the casual fabaoly
o i o live regisier. We have perused the suid records.  We do nov g
want to sav anything with regard 1o the identity cards uus
" o whether they are genuine and were issued dunng e .
e relevant period and why the Railwavs did not make any N\
etfort 10 ascertain its genuIneness through the oflicers \\::”lsiu W
5 are stated 10 have issued those cards. For our purpasc, i\m
extract of the Xerox copies of Casual I.abour Live Repiites
is suflicient. ... '

%

v

it
e

6. Now. on the question_whether the Xerox copies of
the Casual Labour: live repister_can be relied. respondénts
have taken a stand”in the wntten statcments that unless® the
 deatls contained_in_the Xcrox capies are verified withithe

onginal 1t_cannot be rehied. The res ondents at the snu
time do_not_have the onginal_of the Casual |aboug live
. zcxsﬁ\gszzliﬂﬁ;ﬂ~ﬁ£3i5;ﬁi‘.\.giz_!ls'!L’iin_c.z- clear nor stated. Hov.

tcomine, to_the Xerox copies ot the Casual Labougz e
o - - . .
register, an pcrusgl of the records, we find the reasdn ol

~
+

taking such nhotocopies in d com muntcation dated 3 Ry
nect BGICON N;Liiz_»if.\:s'ﬂ;f

_ i . Bongaigaon 10 the _Deputy Chiet EneineerrCON = NV,

i AR , Railway, Jogighopa. It " stuted therein that 483 surpl';ﬁ;s__g;

s - issued by the Excoutine Lngi ;

R . : ' ~ -casual_labours ‘had to_be re-cngaged and therefores afier

SR ‘ o holding discussions wilh the relevant organizalion Ih‘{; letiet |
) o s sent along With Nerex copies of the “Casual Labofit Live

Register’” for “guitable and necessany__action by the Peputy

Chief Engineer: Yerox copies of the said documcjn e |
o available in the Tocords mainiained by the Rai\\\‘a\'s?‘i‘;l% From
o : the above it can be assumed safely that the Xerox Feopies |
' ‘ represent_the oniginal and it 1s matntained 1hc»:igcuulu_r |
o course of business of the Railwavs, {Uis surprixini{i when
o the Xcrox _copics of the casual lubour live registér along |
' ' with the letter dated 3.1.198Y is in the records muinfﬁincd hv
; , the Railways, how they could sus i the wolen ‘f!g!_t._ﬂ_lugi
: :}_‘;Q[__gb\'ious reasons, these records _could not bhe relied
- uppﬁ..-s;sb;-:Lu_l'us;lﬁi.c__@s;.l_q.ihs;,&eg\_\hal such_miatgrials

oo e e e T 10

wial o Atk

UGHE e

Lo Py q:\_pg(w_i,({wr.)j_'___?_.‘-gng manipuiated due 10 _the higl_stskes

e et
~

'nn_%..szi'wd...._..Q_l_l'_i_m_a;.a{::ps_c_1..1_:\19_‘g_;.h."i,35:a.nu.o.l.n_qi_.:,c__lt.i_r.\w.

; .

Q*-.‘_\‘Ql'ﬂll‘i‘w}.ilhj}ﬁi}:};;!lLl‘i‘ll‘_, damae_ihe repitauar
! e persons who made such buld satements
§ T
. SRy ‘.L!';H SIS S
v ‘ e e 7. Now, commg 10 the wmatter on ents the
L respondents are in possession ol records [Xerox jopics ol
A T the live register] containing the details of the applicants Ot
o L course some of the applicants  do not find a plage I the
L - T said records also. ln respect ot applicant n?g\ in QA
AR S o | I
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3362004 the  carlier wnitten statements filed by the

Railways in OA 259/2002 and referred to in Annexure-5

. judgment” in OA 336/2004 the following observations
s OCCUFB': | | |

NS

J:,_f‘fhiﬂ'ihe written .. statement  the respondents  however
.*;{f;:,.;xdihiucd that one ex. qnsdal tabous namely, Sri Habul son
- oof Raplal was -S:Ckfl'(f,eﬂcd_g" thercby indicating  that the
© i applicant was screened. but he tould not be absorbed Loy
L owant of vacapey.awithin the paned penod.”

8. : Asalrcadv noted, the-only reason for rejecting the claim
of the ~applicants 1s that the- casuai labour identily cards

__producedi by the applicanis the zenuineness  of which s
- doubtful:t In . the circumstancesds aireadv discussed.- the

R respondents arc directed to consider the case of the applicants

ignoring .the 1dentity cards: and based on their own records

namelv. the Xerox coptes of the casual labour live register, the
N documents

: with reference 1o which the earlier wnitten

;o statements weir filed and extracted . hereinabove and to take a
© 1 deciston in the.case of the applicants in all the three cases

atresh within a period of four months from the date of reccipt of

this order. For the'said purpose, the impugned orders all dated
; 18.2.2004 [Annexure-7 in OA Nos:33672004 and 338/2004 and
. aannexure-11 in. OA 337/2004] are quashed. -The concerned

respondent will pass reasoned, orders on ments as directed
hercinabove. - '
. 1 .

9., Before parting with,-we “would also like 1o reter to the
y ~__ decision of the Hon'ble Supreme Courl mn Ratan Chandra
r,;,\

4 Samanta & Ors. Vs. Union of India & Ors. 1994 SCCIL&S]

/_g: 82 relicd on by Dr. M.C.Sharma. The suid decision  was
3 ndered in Writ Petition [civil] filed under Arucle 32 of the

\:‘_ . onstitution of India. In that case the applicants who were ex-
\\‘33,// N /[:asual labours in south Easte:s. Xaitways alleged to have been
N (:/

\\'/5«‘,[”“.,(&" appointed between 1964-69 Iand retrenched between 1975-78
L TN had approached. the Supremc Court for a direction 1o the

oppostte parhies 1o mclude their names in the live casual
labourer register afler  due screcning and 1o give them re-
cmploviment according o thar seniorinv Supreme Court
rejected, the said Writ Petition stating that no factual busis or

any material whatsoever prima tacie 10 establish  their claim

was made out in the Writ Peutien. The contention that the
petitioners therein witl produce all the documents betore the -
authorities, in the above circumstances, was repelled. The said
decision is not applicable in the instant case for the reason that

there are

records maintained by the Ratlways.

o -

\

- g man

gt
-

necessary ~averments m the representation filed by .
the applicants and necessary matenals are also available m the
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The OAs
there will be no order as 10 costs,”

12 -The clear -ﬁﬁdin'g'-oi' this Tribun

T
e i, W T

e et ey S el BB T

’

. S matenals avallable

' "'T'q_asual

F . i

REINE)

" * jJulv 1995 wlnch was ocmhed by thc P W_I_ o“:'j‘:

al to Ih:. qucsnun 4s to

\\‘hclhcr - Xerox anscs €an  be relied upon g dealt with iy

pnr.t 6 o

4

dccmon ol lhc Apcx Court

“the Judgmcm as nbmc c The '!'ribnnul taking the

reported and discussed Supra n

para 9 ofthe judgment, have come to the conclusion that the

.- have (o bc re!icd Upon and  these QA

ha\c bccn allowed.

Now..the-'qucs'f'i\‘c’in IS whether the respondents are

Jnsrmcd m qcndmg the entire matter ta the Forensic }-\pm s

true tha! thc rcspondcnu have to find our'v.'hcthcr-thc

documcnls submmu“} ';n_-,. *zppmants are genuine of not. Bu

“the respondcnts Ral.\\a\ CENNO! igno

all the documenig

submitted b_\f the applicants. Whether i1 jg Xerox copy or not,

under the pretext of preservation  of the penod of thre Vears,

the respondents Can cross-verify  these documents with that

available records with the Kailwavs. If the contention of the

Railways is that they do not have any records with ihen. the

natural inference wilj be.that the photocepies 1o be relied on.

Itis further pertinent to note 1hat the applicants in the rejoinder

have produced certain docuimenis [Anncxurc-/\},_!ist ol ¢x-

labour sent by the Chi(_:—f

Deputy

Engmcer/Construcnon NFleway Jogfghopa,,f_

are mim»uj as ,ihme ‘In the CIrcHmstances,. ‘iﬁ

W
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wlnéh{ some of the applicants figure wn the list. These are
: IR T
‘,._ g i . s

,l'

'5'!: i
1.

¥
leway Oﬁxccr in 1995. Mcrcly stating that prcscrvahon of

documcnts 1S

/\&HV.].
\

Ry
2517 _}' \

‘1

requpsibi]ity_ of thc respondcnts in

' wcrc not

S ____f_(_)r three years do not absolve the

stating that the apphicants

casual labourcrs in the railways. Thcrc are cerain

proocdurc 10 be followcd as per the Railways Rulcs that in case

documents are to be dcslroyod,‘ the entry should be there in the

Register maintained for the same. The respondents have not

been able to show anv  such register to prove that these

dncumcnts have hc.cn dcxtrovcd bv them. Theretore, their

- B .- .-(L—— G
o B .

n, .
zwcrmcm that the documems have been demmved cannot be

takén' as a foolproof. It appcars that no gcmunc efforts have

bccn madc out by the rcspondcms 10 tind out the claim of the

rcqpondcnls On thc othcr hand they havc shified  therr
responsibility to the Forensxc Depanmcnl in supersession of the
direction of the Tribunal swhere this Tribunal categoncally

stated in the carlier OAs that the respondents have taken a plea

that they are not having the onginal records then the

respondents have 1o rely on the photocopies and other réliable

records from the Railwae and consider the case of the

applicants individuallv. No such exercise has been done by the

réspondems and. therefore, this Court is not happy in the

man ner -

: wh\ch has neccssnatcd the apphcams 10 oome agam by thesc':" :

cnrrc‘:pondcncm from one oﬁzcc 1o anothcr by a rcsponsnblc.

. the claims of the applicams havvc bccn disposcd .ol'é
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Sout that the (.ommmu made numu:ms

OAs. However, when the matter came up for heuriag, e

counsel tor (he applicants, have tuken  my HICNON o the

decision of this Tribunal i the case of Swanan

Su!l{;fldhn r

and others v, {'nion of lndia & others, 0.A.No.203 uF:i’UUZ,
S UErs vs,

{ .
dated thc R June ..OO~. \\herem tlus Court has dire 5 ed to
i
re—cxamme the cases ot rhc apphcam\ rherem hv

amnstiiliwlg i

F

responsible (nmmmec and - serutinize the cuses ot the

apphcams therein. For. betier clucidation, the sai _iudg:né'ﬁr IS

reproduced  as below -

oY

T
i
!
1

“O RDER

P\ V. th ad’m, Memberll\l

Thn, applu,an“t are warking us Casual ' orkers vnder thc
Generyl: Manager, l‘clocom, S:ichar Silchas guondur)
Swnchmg Area. Al} of them were emploved  rom l98[ 88
~ onwards. The apphcanrs approuched this Tribunal by way ofan

Ik
b
.

" OA No. 278 of 2000 ccgf tof Temporary Stapus, I"hc,
6. Se

Tribunal vide order daf ptember, 2001 direcied ahe
applicants 1o make mdmdua] - Iepresentation  apd _the
respondents were directed tc'; gonsider the case of the apphcdnts
atter scrutinizing  al| ﬁhcg»axf&blc and relevang recordsis

Committee was oonslltulcd us pu 1the dm,um:. m O.A. No. .3;78
of 2000. The Comniittee  jound  tha none of the applicdiits
completed 240 days in any vear. Therefore, their claim Tor
grant ochmporary Status was rejected by the respondents.

The
present Onginal apphcat:onf*g agamst Hmt order
2. Mr S. Siarma, l&irncd wunscl tor the applicanis potnted

discrepuncies fi'n
verifving the mdividual pariculars of (e applicamy |n sumc

Cases 1l reveals that some of the applicamns have been shown! lo
he pand Rs. 200 . per dav and in sone cases the applicanis hq\c
- been paid Ry 30 - Perodue T Their emtitlements woere not

' um!nrm Mr. A K.Ch: audhurs, leamned AAN.CGSC oo thu

respondents hag agreed to re

—eXAMUINC the entiye records off thc
apphcants. '

o
Dated 2.0.2004¢




'.‘.'_':,,::"-' : . e .
the respondents” rare’ dirceted 10

ISR UE Ahe, cnrcmmtanccs
hmoughl\" scrulinize _ all the records of the ‘applicants for
ulanz,almn by & “résponsible Ccm}gp_ufcc “Ihis dRercise

should be’ completed “within four momh*s from the date of

ccczpt ofthm ordcr

. e _’]‘hc application 1S m,cordmgh di‘\'\r\kg’* of Mo ard
S St costs.
Y The counsel’ 10; the dpphLale -subnm\..;p Ll i s oo

s -« .. )
amcnab\c to-such [ECOUrse SHICC many of the apphcams in Ihc said

by such Commlﬂoc i the nterest of

OA WeTe grantcd thc bcncht

Juqucc th\s Coun is of the view: that such a rcspﬂnmb\u Comimittee e

respondents 'withvscnior officials for the

may be constituted by the _ . .

(_ommmec slnll qcrmin{zc the available

l

purpose and the said

B c,m-dc; af, 1ho applicants,  as pcr dlrcctxons in ()A 336/04 and it '1

he«’mng to cach mdw;d'm\ and

roqucstod bv giving 8 pcrsonai

J

._‘.___‘_~~~£~
| B nmdcr the case " individually’ and pa,s “appropriate’ ordcrs and

communicate the same {0 the applicants within a reasonable period.

in any casc within four months from the date of receipt of this order.

15. The OAs  are disposed of with the abave directions. No

...........

o O l\pp\tcntﬂg\n 1 T
. on which copy'is ready . Sé 625/)’
‘ AA:

|
\ .
|
’ \
\ SN atinh C'(‘v“ is act \'\'cftd .

utied 10 be U \L{/pi:{
N6 ek

\l\.d\\ '

Gection DI
E‘\ nu BCT\CY‘

C. A 3. Gy

Guw nt\n/‘(l(
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ANNEXURE~3
ko
. T0§ . DatE'-2£4163ﬁ7
The General Manager{Construction
N.F.Railway, Maligaon
 Guwahati.
Sub~ Prayer for consideration of my case for engagement as Gr.D

employee in  the light of the judgment and order dated 14.46.87

passed in 0A No.Z61l/4846 and Ors.
8ir,

With due deference and prafmundlﬁubmiggioh I beg to lay the
following few lines for your kind consideration and necessary
action thereot.

That Sir, on being selected | was engaged as casual labour
and was continuwing as such for a long period.vI have completed
requisite number of days and as such entitled for conferment of
temporary status. Instead ofvregularising my service I was
terminated from my mervice.

,

That Siry, T belong to very poor family. Y have been
continuously pursuing the matter regarding regularisation of my
service but as yet nothing has been done in this regard.

That Sir, some similarly situated persons approached the
Hon "ble Tribunal for non-consideration of their cases by way of
0A No.2bl/#86, 262/86 263/66 praying for a direction towards the
Respondents +to consider their cases for any Grmuh*D post and to
appeint them against vacant group-D posts available for filling
up BE/QT backlog vacancies.

That the applicants state that the Hon'ble Tribunal
19



after hearing the parties to the proceeding was pleased to allow
the said OAs vide common judgment and mrdér cdated 14.6.47
directing the respondents to constitute a responsible committee
to verify the records of the applicénts thereto and thereafter to

pass appropriate order.

That Sir, 1 being a similarly situated person like the
appliaanté in 0A No. 261/&6 and Ors. I pray before yeur honour
kindly to coﬁﬁider my case also in the light of the judgment and
order dated 14.6.%7 for which I shall remain ever gfaéeful to

you .
Thanking you,

Sincerely vours

Sph/~ Dinanath Yadav.
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